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are facing closure due toa Chus-
toms Notfication issued by the
Ministry of Finance (Department
of Revenue) dated 27 Novem-
ber, 1981 withdrawing the partial
exemption fiom Customs Duty on
certain drug intermediates granted
to them in the budget year of
1979-80. At the tim~ the rate of
import duty on 17 drig interme-
diates was reduced from 75 per cent
ad-valorem to 25 per cent ad-
valorem. This concession was ex-
tended to 9 more items in the
budgat - year of 1g81-82. This
partial exemption was granted to
enco't-ag: the imnort of intermedi-
ates rather than finished drugs thus
helping in the growth of the drug
industry in the country.

However, the partial exemption
from import duty on 4 drug inter-
mediates has now been withdrawn
from 27-11-81 on the grounds to
encowrage the production of drug
from Dbasic stage.

The net result of the withdrawal
of the partial exemption from cus-
toms duty would push up the price
of chloramphenicol to Rs, 622/- per
kg. instcad of Rs. 510/-to Rs. 550/-
per kg. at which price these small
druz uiits were hitherto sclling
even to the large scale units, Con-
sequently the cost of end-product
would reach ovec Rs. q00/- per kg.

This step, in my opinion, has
bheen taken due to powerful lobby
of the multi-nationals to throttle
the growth of small scale units,
and also to compel them to  purchase
these intermediates from the can-
alising agencyi.e. C.P.C.

It will not be out of place to
m-~ntion, Sir, that the capacities for
the conversion of L-basc into
Chloramphenicol in  the  small
sector would remain idle, and in
view of the negligible custom duty
in the ncighbouring countries, there
would be an incentive for smug-
glers to smugsle the item into the

country.
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I would , therefore, request the
hon. Finance Minister to withdraw
the customs notification of 2%-11-81
thereby restoring the status.quc-
ante and helping 150 small drug
units, and thousands of workers
employed therein, to produce life.
saving drugs for the benefit of the
ailing masses of our country.,

(x) INCENTIVE TO INDUCE
Docror 7o WorK IN RURAL
AREAS.

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : According to a recent
study of the International
Development  Research  Centre
(IDRC) India incurred an estimated
lossof $ 144 ,million on account of
migrant physicians—physicians who
migrated to US, Canada and UK
during the period 1961 and 1972.
If the decade 1972 to 1981 is also
to be considered, the Joss would
further mount up. Inrecent ycears,
a large number of doctors found
services in the ojl-rich ~countries of
West Asia adding to our Josses.

Medical colleges in  India are
producing hundreds of gradu-
ate physicians every year  at
considerable cost to the exchequer,
It is sad to note that proper
arrangements do not exist in the
country to utilise the abilities and
talentsof allof them. A  majority
of the medical graduates prefer to
settle down in wurban areas only
where thercis stiff competition while
the people in the rural areas suffer
from a woeful lack of medical faci-
lities,.  There is also considerable
unemployment among the doctors
as revealed by the figures of em-
ployment ecxchanges from year to
year,

Under these circumstances,
these medical graduates are at-
tracted by offers of employment
provided by the developed countries
of the West and the oil-rich coun-
triecs of the Middle-East. The
Government should take concrete
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[Shri P. Rajagopal Naidu]
steps to anest this ‘brain
drain’ in the field of medicipe.
And, ways aad means should be
found to attaract medical pra-
ctitioners to semi-urban and rural
areas,

In this direction , the schemes
announced recently by 24 major
banks of the country to provide
financial assistance to medical
practioners wishing to serve in rural
areas are most wclcome.  These
banks shculd provide speciar  as-
sistance to doctors returning f{rom
abroad to enable them to set up
clinics of their own with svitable
equipment.  All these  scheme
shou?cl be widely  publicised in
India and abroad so that quite a
good number of doctors may take
advantage of them.

(xi) ALLEGEDP  REDUCTION IN
COAL SUPPLY To RoSHAN SIZING
MILLS AND OTHER MILLS IN
BURHAMPUR
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(xil) ALLEGED DEROGATORY RE-
MARKS AGAINST MAHARISHI
VALMIKI ON DEeLHI Door-
DARSHAN.

DECEMBER 24, 1981
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(xii} ALLOTMENT OF FUNDS TFOR
THE DAIRY DEVELOPMENT PRrO-
GRAMME IN BIHAR
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